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placed persons. After a review of the 
situation, it was considered desirable 
that they should .be accommodated in 
a few regular Homes organised in the 
State. Action has accordingly been 
taken to transfer the destitute per­
sons from Harni and Warasia Camps 
to the Homes recently set up at Ahme- 
dabad and Kandla.

(b) These persons have been stay­
ing in the Camps in Baroda since the 
opening of these Camps, i.e. soon after 
the Partition.

(c) There was a proposal for start­
ing a Home at Warasia in the Baroda 
State, but it was dropped as it was 
found necessary to construct more 
buildings there at a considerable cost.

F act F in d in g  C om m ittee

*1285. Shri mren Dutt: Will the 
Minister of Rehabilitation be pleased
to state:

(a) whether the Fact Finding Com­
mittee will Include Tripura in its sphere 
of activity;

(b) whether it is a fact that a large 
number of cultivated plots of the 
peasantry has been requisitioned by 
Government in the Malagbar area of 
Tripura for the rehabilitation of the 
displaced persons and that huts have 
been, erected on these plots; and

(c) if so, what steps Government pro­
pose to take to rehabilitate the evicted 
peasantry?

The Deputy Minister of Rehabilita­
tion (Shri J. K. Bhonsle): (a) No.

(b) No.
(c) Does not arise.

D evelopment Schemes of T ripura under 
THE F ive Y ear P lan  .

M286. Shri Biren Dutt: Will the
Minister of States be pleased to state:

(a) whether the Government of 
Tripura propose to inform the public 
as to how they have spent Rs. 33 lakhs 
during the first two years of the Five-
Year Plan; and

(b) how soon the Government of 
Tripura expect to complete the cons­
truction of the Hospital whose founda« 
lion stone was laid by the Prime Minis­
ter months ago?

The Minister of Home Affairs and 
States (Dr Kaijn): (a) The informa­
tion will be included in a booklet to be

published .shortlv by the Chief Com- 
missionê p of Tj^ura. '

The expeadftur^ incurred in 'the first 
two is expected to

^ofdrf of t b :  16 lakhs,

(.b) The Tk^pital,- the foundation 
stone of whidh "̂ vas Jaid on the 25th 
October 1052, is expk^ted, to be com­
pleted and opened this month.

fsWBT V TWH Vt

( t )
w  fflwi ZT? ?5T î!T ^  fnrr
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The Minister of Education and Na­

tural Rresources and Scientific Re­
search (Manlana Asad): (a) A state­
ment showing grants to Universities 
other than Central Universities during 
1952-53 is laid on the Table of the 
House. [See Appendix IX, annexure 
No. 2]

(b) The information collected from 
twenty-two Universities is laid on the 
Table of the House. [See Appendix 
IX, annexure No. 3]

Information is awaited from other 
Universities and will also be laid on 
the Table of the House in due course.

A rmed F orces  P ension  R evision  
C om m ittee

n m . Shri Y. M. Mukne: (a) Will
the Minister of Defence be pleased to 
state whether it is a fact that the re­
commendations of the Armed Forces 
Pension Revision Committee, submitted 
to Government three years ago, have 
not been accepted and implemented so 
far and that the Military personnel are 
still given the same rates of pension 
which were sanctioned in 1017 in spite 
of the revision of pay in 1947?

(b) Is it a fact that the above Com* 
mittee recommended a formula for cal-
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dilating the pensions of Jawana, 
Ratings and airmen which brou^t unip 
formity in the three services and padtj 
with civil Government servanfts alter 
25 years of service?

(c) If so, have Grovemment accepted 
this recommendation?

(d) Are Government aware that ac­
ceptance of the Gadgil Committee re­
port will further liberalise the pen­
sion of the civil servants and increase 
the disparity between the pensions of 
military and civil servants?

<e) Do Government propose to 
apply the recommendations of the 
Gadgil Committee to the Defence Ser­
vice personnel?

The Minister of Defence Organlsa- 
on (Shri Tyagi): (a) to (e). The 

report of the Armed Forces Pension 
Revision Committee was submitted to 
Government on the 1st August 1950. 
The recommendations of the Com­

mittee were not unanimous. The pen­
sionary rules are numerous and com­
plex and their revision involves con­
siderable financial implications. The 
detailed examination of the Commit­
tees recommendations has now been 
practically completed and it is hoped 
that final conclusions on various as­
pects of the revision of the present 
pension code will be reached within 
the next 3 months. Meanwhile, the 
present rates of pension, which have 
been in force from various dates since
1947, continue to be payable, supple­
mented, in the case of small pensions 
of Rs. 100/- and below, by temporary 
increases sanctioned to meet the extra 
cost of living. The recent decisions of 
Government on the report of the Gad­
gil Committee will be duly taken into 
account in formulating the new pen­
sion code for personnel of the armed 
forces.

Rent C ontrol A ct  in  T ripura

•1293. Shri Biren Dutt: Will the
Minister of States be pleased to state:

(a) whether there is any Rent Con­
trol Act in Tripura State; and

(b) if not what steps Government 
propose to take to give protection to 
the tenants against ejectment by land­
lords?

The Minister of Home Affairs aad 
<Dr. KBita) (a) No.

(b) The question of the extension of 
the West Bengal Rent Control Act to 
Tripura with suitable modifications is 
under the consideration of the Govem- 
ment.

R enbw al op ScHOLARsmrs ^

• i m  Shri Buchhikotmiah: (a) Will 
the Minister of Educatioo be pleased 
to state whether any circular has been 
issued recently regarding the “Renewal 
of scholarships to Scheduled Castes and 
Scheduled Tribes students** during the 
year 1953-54?

(b) If so, what are the contents of
the circular? • ft

(c) When was it issued?
The MlBister of ijdacaUon and Natu­

ral Resources and Selentillc Researdi 
(Maulana Asad): (a) Yes.

(b) A copy of the circular letter is 
placed on the Table of the House. [See 
Appendix IX, annexure No. 4]

(c) The circular letter accompanied 
each letter of payment of 1st half- 
yearly instalment for 1952-53 scholar­
ships issued from October, 1952 to 
March. 1953.

L accadive Islands

•1302. Shri N. P. Damodaran: (a)
Will^the Minister of Defence be pleas­
ed to state whether Government have 
considered for purposes of the defence 
of our country, the importance of the 
Laccadive Islands, off the Coast of 
Malabar, in the Arabian Sea?

(b) If so, what steps have Govern­
ment taken for the defence of these 
islands?

The Minister of Defence Organisa­
tion (Shri Tyagi): (a) and (b). As the 
hon. Member would expect,, our de­
fence plan takes note of these Islands 

but obviously the details ^annot .be 
divulged without detriment to public 
interests.

Stores Purchased by the M inistry  or 
DEFENCE

•1304. Shri Banxal: Will the
Minister of Defence be pleased to lay 
on the Table of the House a statement 
showing details of the stores purchas­
ed by the Ministry during the financi­
al years 1950-51, 1951-52 and 1952-53?

(b) Had adequate consideration been 
given for finding supplies in the 
country at the time of purchasing 
stores from abroad?

Tlie DeMty Miuister of Defence
(Shri £ttoh Cbandra): (a) A stat^ 

ment giving the broad categoriM ^  
value of stores purchased against ^  
fence requirements is placed on the




